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at Durgapur has been delayed by more
than a year;
(b} if so, the reasons therefor;
(c) what is the total lose suffered
on this account; and

(d) what action has been taken

against the concerned persons for
the delay in commissioning the
plant?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) Yes, Sir.

(b) As a result of the mechanical
and other problems, particularly the
break-down of certain items of
equipment both indigenous and im-
ported, during the start up of trial
operation the commissioning of the
Durgapur project has been delayed.

(c) About 15,00 tonnes of urea for
every month’s delay in the commis-
sioning of the plant on the basis of
50 per cent capacity utilisation during
this period.

(d) The delay occurred as a result of
mechanical and other problems.

CONSTRUCTION OF POWER STATION IN
NorTi BENGAL

*584. SHRI M. K. MOHTA ;

SHRI KALI MUKHERJEE ;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Government of West
Bengal have made any proposal to
the Centre for the construction of a
200 M.W. power station in North
Bengal to meet the growing shortage
of power which has retarded the
State’s industrial growth: and

(b)_ if so, the details thereof and
reaction of Government with regard
thereto?

THE DEPUTY MINISTER OF
IRRIGATION AND POWER (SHRI
BAIJ NATH KUREEL): (a) and (b)
A statement is laid on the Table of
the House.

StaTEMENT

(a) No, Sir. West Bengal Govern-
ment have not made any proposal {o
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the Centre for the construction of a
200 MW Power Station 1 North
Bengal. However, the Central Govern-
ment are proposing the setting up of
a 240 MW Thermal Power Station in
the Central Sector at Dalkhola in
West Bengal near its border with
Rihar, for serving in the areas north
of Ganga both in West Bengal and
Bihar.

(b) The Station will comprise two
thermal generating units of 110/120
MW each, to be procured indigenously.
Rail-borne coal from Raniganj coal
fields would be utilised. The cooling
water requirements will be met from
the Mahananda River. The estimated
cost of the project is about Rs. 47
crores. Power from the project would
be fed into the West Bengal and Bihar
Grids depending upon their respec-
tive demands.

The project was approved by the
Advisory Committee of the Planning
Commission at its meeting held on
the 2nd June, 1972. The sanction of
the project is under consideration of
the Government in consultation with
the Government of West Bengal and
Bihar.

JOINT INDO-BANGLADESH COMMISSION
oN FLoop CONTROL

*585. SHRI SITARAM KESRI:

SHRIMATI PRATIBHA
SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Joint Indo-
Bangladesh Rivers Commission has
made any recommendations regard-
ing the measures to be taken for
flood control; and

(b) if so, the details thereof?

THE DEPUTY MINISTER OF IRRIL-
GATION AND POWER (SHRI BA1J
NATH KUREEL): (a) and (b) A
statement is laid on the Table of the
House.

t STATEMENT
_ (a) and (b) Since it started function-
ing (June 1972), the Commission has
arranged monitoring flood data, flood
forecasting in its various aspects of
flood protection in areas of mutual
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interest in the two countries. Thyough
joint study groups the Commission
has made positive recommendations
1n regard to the drainage problem of
the Agartala Town (Tripura), Dant-
bhanga Beel flood problem (West
Bengal), the Sagarkhali flood problem
(Bangladesh), etc. Simuilar joint studies
on the flood problem 1n the Tista basin
arc contemplated. In regard to the
flood problem of the Sylhet area 1n
Bangladesh and Cachar district and
adjoining areas in India, the Commis-
sion has suggested the preparation of
an outline of a scheme and drawn up
a programme of investigations. It has
suggested an early implementation of
the Barak Project.

THE ® qfAEE & qFw § gwn
#586. ot [4g WX @@wen
a1 fafiy 3T 7@ Wl € AT A AT
3T fF . X o

(7) #=m 7 v B f5 w=ER
fos & o wpwmem gy ey wR_w fawme
T F FH I & g4 wEd, 1972
F gard WuE & #wwd OF JAE oF
Tt B T ar w

(@) F oww g oA
gfafafeer wfafem & o S@
9§ YWE ¥ AMEE & Hdw #
Seu AT AT S o W i s
# fRw & aage 1 fEwy, 1972
gr wg  AfwEm J@r oS«
q—r;w [

(w) afe g, & == [

F T w g 7 SR

+[DECLARATION REGARDING IDENTITY OF
PUBLISHER

+*586. SHR V. K. SAKHLECHA:
Will the Minister of LAW AND
JUSTICE bhe pleased to state:

(a) whether it is a fact that an
election pamphlet under the title
‘Hakeekat’ was published bv a print-

»ing press in the district of Mandsaur

[11 DEC. 1972]
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in February, 1972 before the general
election to the Madhya Pradesh Legis-
lative Assembly;

{b) whether 1t is also a fact that the
declaration regarding the identity of
publisher was not furnished therein in
accordance with the Representation of
People Act and no prosecution was ,
launched till September 1, 1972 despite *
the directive of the Election Com-
mission; and

(c) if so, what are the reasons for this
inordinate delay?]
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+THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI NITIRAJ SINGH
CHAUDHARY): (a) to (¢) It is a
fact that the Gyanodaya Printing
Press had published an election
pamphlet in February, 1972 before
the general election to the Madhva
Pradesh Legislative Assembly held

, 4L 1 English translation.



